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IN THE (;Efi raAL Ada IN1 s IAA 
	

LAIBUNAL, 

* * * 

Allahabad : ,ated thf' 2.577K: day of May, 1998 

original ,p lica tion N011695 o f 1996 

CiLi jAMk.  —  • 

Icarnia 	iVo Late Hari Prasad 
lijo House of Vishnu yam J„ ,shi t  Ga g s hw ar Nath, 
Chunar ,district Mirzapur, 

k' Sri JP Gupta, Advocate) 

Applicant 

Versus 

1. The Union of India 
neral 

'‘Iorthern isatiway 
New • 

The AJiViS IQ nal railway Manager, 
Northern iiailway, Allahabad. 

SK Jaiswal, Advocate) 

-,on dants 

K 

in this OA the applicant has 0*.:d that the 

respondents be directed to pay :fit=  amou0t, Group insurance, 

leave encahsment, family pension etc, of the deceased 

Hari i-;rasad to the applicant as she is the legally wedded 
••■ 

wife of the deceased Hari -irasaci. 

2. in brief, the facts as stated by the applicant 

in this case are that the husband of the applicant who 

was ESM wade—iii at...owar fiailway Station, died on 

22-6-1995 in service. The applicant returned the too ls 

and plants etc, issued in the name of her husband to 

the chief Signal Inspector, Northern Itaill,..ay,Aligarh on 

different dates, The applicant made representation to 

the respondent no,2 for the payment of theL-47-170  Armunt, 

through the 

Bare da 	, 

2. 

(Sri 



r .„ 

Coup insurance, leave encashment, family pension etc. 

of her husband and also service of her son on compassionate 

ground. therefore, the applicant was directed to pro duce 

cbcuments proving the fact that the applicant is the legally 

wedded wife of the deceased Hari erasad, file applicant 

produced Caste Certificate, 4-omicile Certificate, Certificate 

of two. ex-members of 'Municipal board, Chunar, Certificate 

of TahsiLar Chunar and the zoCession Certificate issued 

by Civil Judge, :Iirzapur showing that the applicant is 

the legally we„eci vvife of the deceased Hari Pr. asa d, 

but before anyorder in this matter could be passed, one 

Cnt tv1unni evi alleged to be the wife of the deceased 

liari erasad, abs made representation to the respondents 

for granting Cii,F Amount etc, and pension in her favour. 

She claimed herself to be the wife of the deceased Hari 

erased on the basis of Marriage Certificate granted to her 

on 3-3- 1992 iNixx" fry the :.iarriage Lifficer, 1,1irzapur 

although the same was subsequently cancelled by he 

same Marriage LJfficer. It is submitted that the applicant 

immediately on 5-10-1995 med an app lication before the 

Marriage +.0ff:icor, Mirzapur that she is the legally wedded 

wife of the deceased Hari erased and the applicant again 

mved an application on 22-11-1995 before the Marriage 

ufficer, Mirzapur, alongwith a certificate granted by 

tahsildar Chunar praying that the certificate granted 

in favour of Smt, Munniiirvi may be cancelled and the 

Marriage C.fficer Vice the order dated 27-11-1995 

canoe I led the Marriage Certifica te al-read; granted in 

favour of smt, Muflfli .evi1  it is submitted that the 

applicant made a representation Lc, the respondent no.2 

c,fl 0_3_1996, 15..4_1996, but instecad of allowig the 

claim of the applicant the respondent had directed the 
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applicant to obtain/Succession Certificate from a 

competent court by iriplea ding both as klaintiff and 

kiespondent vide order dated 17-4.1996, It is submitted 

that the applicant is legally wedded wife of the deceased 

Hari krasad and she is entitled to receive the pensionary 

benefits of her deceased hushand Hari i;rasad, Therefore, 

by this CA, it was requested, that respanient. no,2 be 

directed to pay GAF amont, Group Insurance, leave 

encashmerit, family pension etc,of deceased Hari irasad 

-to the applicant, 

3 	44. counter reply was filed by the respondents. 

It is submitted that the claim of the applicant,  for payment 

and settlemertt of dues as wid)w of deceased Mari i-rasad 

is disputed. as anoanother lady.  Salt, ;(1unni. Levi had also 

submitted her claim for settlemert. of dues as she also 

claimed legally wedded wife of deceased lia.ri i-rasad, Un der 

these circumstances, it was SciDed %hat both the la dies 

should be asked to submit "...)iiccession Certifica te issued 

by the convtent court and in view of the counter filed 

by the respondents, it was requested that this ■,4--1 has nr-; 

merit and is liable to be dismissed, 

4. 	'vie have heard learned counsel for the 4)1.,licanL 

and learned counsc for the respondents and perused 

the record carefully, 

J. 
	Learned counsel for the applicant has submit ed 

that the applicant has submitted every kind of proof 

tU es-tat•lish the fact that she is the legally wedded 

wife of the deceased Hari a-rasad, whereas the ;4;arriage 

Certificate granted to snit. Munni 1.kvi has already- been 

cancelled by the same Marriae ufficer, therefore, the 

marriage of Slit, 	4.P.vi with the deceased Hari. i-rased 

is not surviving. I have also perused the following 

a)cuments produced by the 
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itesicential certificate issued on la-8-1995. 

Certificate issued by Sri Satyan Srivastava, 

Ex.exember Municipal Board, 

Certificate issued by fahsildar Chunar, iaistrict 

lar zap ur „ 

Succession C ertificate issued by the Go.rt of 

Civil judge(Senicr .division) ;:irzapur in (..;_ase 

Alc.124/1995. 

( 5) 
	

6r der passed by the ivlarriane .:-.fficer, Mirzapur 

dated 27-11-1995 by which the Marria-Je Certifica te 

granted in favour of .,(nt, Munni Zvi Was cL,, noalled„ 

All these ciDcuments are establishing the fact 

clearly without a ny  

legally wedded wife 

from the perusal of 

Certifica te granted 

cancelled declaring 

that Srat, Kamla L.kv i is the 

of Late Hari l'rasad, It is also clear. 

the above (t cuments that the Marriage 

to Smt, .Munni 	has alreadi been 

-th -t, the marriage is null and void. 

-therefore, in view of the evi-pnce pro ..uced by the 

applicant in this c-ase, 1 am of the consic-pred opinion 

that the applicant is entitled to all the retiral benefits 

of her husband late SriHari krasad. 

7, Therefore, this CA is allowed and respondent no, 2 

is directed to pay GPF amount, i..iroup insurance, leave 

encashment, family pension etc, of the deceased Hari 

?rased to the applicant Srt. Kamia 	within the 

period of one rm:nth from the date of receip t of this 

or 

8, Locking to the Facts and circumsta nces of the 

cage, the parties shall bream their (.:, ,Jn costs, 

 


